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the First Statutes of the Univer-
sity, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Samsad (Court) of the
Visva-Bharati for the next term.”

The motion was adopted.

12,303 hrs.
RE. FOOD SITUATION IN WEST
BENGAL

Mr. Speaker: Metnbers may now
put questions on the food situation
in West Bengal.
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The Minister of Food, Agriculture,
C ity De t ang Coope-
ration (Shri C. Subramaniam): Sir,
I thought 1 made it clear. There was
a shortage in the production and
there is a gap between the supply
and demand. That is why we are
supplementing whatever s available
in West Bengal with wheat which is
being supplied from the central re-
serves. T have also indicated that as
far as Calcutta is concerned the ration
was reduced during November be-
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cause of the difficulties with regard

to the availability of wheat due to
the pause in the PlL. 480 arrivals. It
was reduced to g tota] supply of 1900
gramg per week. Now it has been
stepped up to 2000 grams per
week, which is the quantity supplied
except in one place, in all the other
areas. Only 2000 grams per week is
being given in Delhi, in Kanpur, in
Madras, in Coimbatore and in all the
other statutory rationed areas. 2000
grams is the maximum that is being
given in all these places, whatever
might be the content with regard 1o
wheat and rice. That limit has been
now reached in Calcutta. Therefore,
from 1800 grams it hag been raised to
2000 grams and orders have been is-
sued ia regard to that. In modified
rationed areas, where there is no sta-
tutory rationing, they were giving
1500 grams and now it has been step-
ped up by another 300 grams and the
people there would be given 1800
grams per week. This i the main
thing. And, to meet this demand on
this basis, whatever extra wheat is
available we are making available to
West Bengal Government.

Shri §, M, Banerjee (Kanpur): Sir,
on page 5 of the statement the Minis-
ter says:

“I am sure that with all these
steps taken by the West Benga'
Government to increase the ava:i-
lability of foodgrains to 1l
public, the situation in that Stale
should improve considerably.”

Then he says:

“Government of India is in con-
stant touch with West Bengal
Government and all possible me:-
sureg will be taken to help the
West Benga]l Government to meet
the difficult situation in that State”

This means, Sir, it is admitted by the
hon. Minister that the situation in
West Bengal is difficult. T would like
to know whether he is aware th=' on
Bth April a call has been given or a
day's hartal despite the assu-'nce
given by the Chief Minister bec-'se




8731 Re Pood

[Stiri C, Subramaniam]

the United Leftist Front fee] that the
quota asked for by the Government
of West Bengal the quota which is
actually needed to feed the people of
West Bengal, that is not being given
by the Centre; if so, I would like to
know what is the demand of the Gov-
ernment of West Bengal, what is the
demand placed before the Union
Food Minister by the United Leftist
Front and the actual supply by the
Centre to West Bengal. I want to
know what is the difference between
the two,

Shri C. Subramaniam: I am afraid
food ig being mixed up with other
things. As far as food is concerned,
the Chief Minister of West Bengal
phoned me up twice saying that he
had discussions with the United Leftist
Front leaders and that this increase
from 1900 grams to 2000 grams per
week in statutory rationed areas, on
a par with other statutory rationed
areas in other paris of the country,
and also the increase by 300 grams,
from 1500 grams to 1800 grams per
week in modifled rationeq areas, has
given general satisfaction. As far as
that is concerned, they would require
an additional quantity of 25,000 tonnes
of wheat, which they asked for, ang 1
have agreed to give that—it is not
only 25,000 tons, on calculation it was
found that they would require 30,000
tons and 1 have agreed to give this
extra 30,000 tong needed for the pur-
pose of meeting this requirement.
They are asking for the release of all
persons who have been charged with
murder, arson, looting and all those
things. They are asking for there-
leage of these persons who have been
arrested for these things and also
varfous other things in which they
were involved. As far as food is con-
cerned, I would like to give this as-
surance to the House that everything
. possible, particularly with reference
1o the general food situation in  the
country, is being done and the West
Bengal Government alsa are taking
all possible steps to meet the situa-
tion. -
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Shti Indrajit Gupta (Caicutta

South West): The Central Govern-
ment has  stated more than once,
through the Food Minister, that only
one lakh tons of rice can be sup-
plied to West Bengal this year. On
page 3 of the statement the Minister
has said:

“A quantity of 4.30 lakh tonnes
in terms of rice has been so far
procured and it is expected that
West Bengal will be able to achie-
ve the target set for itself.”

—

want to know, since the target set
is 11 lakh tonnes and only 4.30 lakh
tonnes have been procured by the end
of March, is it not quite clear to the
Food Minister that the State Govern-
ment’s procurement target is never
going to be reached and, therefore,
with one lakh tonnes of rice which is
promised from the Centre, based on
the assumption that the procurement
in the State would succeed. the quan-
tity will now prove to be totally in-
adequate? Will he, therefore recon-
sidey the question in that light sincc
procurement in the State has failed?

Shri C. Subramaniam: Since the
West Bengal Government is the best
judge on this matter of procurement,
they are stili  confident that they
would be able to reach this procure-
ment target. The hon, Members be-
longing to the hon. Member’s party
and varlous others have extended
their cooperation particularly for pro-
curement from the bigger hoarders
who have not yet delivered their
stocks. I am sure if that cooperation
s also coming forward, apart from
the efforts of the Government of West
Bengal, they will be able to reach the
target. If it is not reached, at that
time we may have to review the si-
tuation and see what further hag to
be done.

Shri Indrajit Gupta:' What is the
time, what is the target date?

Dr. Ranen Sen (Calcutta East): Pre-
viously, last year, the total amount of
ration in Calcutta industrial area was
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more than 2000 grams, Then there
was a cut and it was reduced to 1900
grams and now raised to 2000 grams.
The main demand of the ULF leaders
in regard to food is to increase this
quantum g little more than what has
been offered by the State Govern-
ment. They ask only for wheat and
not rice. For some time past the hon.
Minister for Food has been saying be-
fore us. not only informaly but also
in the House, that he can relase any
amount of wheat for West Bengal.
They do not demand rice, they want
only wheat. Of course, they want
some kind of an assurance in the near
future in regard to rice also. There-
fore, in view of the statement of the
hon. Minister about ' releasing any
amount of wheat to West Bengal, 1
hope a little more wheat, about 100
grams more, will be made available
to West Bengal. Since thig is the de-
mand of the people, may I ask the
hon. Minister to look into the whole
thing afresh and see that g deadlock
is averted in West Bengal on the 6th
April.

Shri C. Subramaniam: I would
very earnestly appeal to hon. Mem-
bers to consider this. We have fixed,
as far as the ration quantum iz con-
cerned, apart from the question of
how much quantity of rice and how
much of wheat, that in the statutory
rationed areas we should stick to this
2000 grams as the maximum. Because
of the very difficult gituation we have
to restrain consumption and we
should have controlled distribution.
Now, on what basig should 1 discri-
minate in favour of Calcutta and say
that they should get more than 2000
grams when in Delhi we give only
2000 grams, in Madras only 2000
grams, in Coimbatore only 2000 grams
ang in all the statutory rationed areas
only 2000 grams. I have no doubt this
will have further repercussions also
As far as manual labour is concerned
apart from this an aditional quantity
fs given. That is quite a different
tning altogether. Therefore, | would
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appeal to hon. Members not to insist
on this extra 100 grams. After all, it
: small quantity compared to 2000
gramg being given per week, taking
into acocunt the overall situation and
the supply position in all the other
statutory rationed areas and the great
difficulty even for this supply. Even
though hon. Members on the other
side have been objecting to PL 480,
al] this is from PL480, supplies and
we have to depend upon the arriual

of PL. 480 supplies even for the
supply of wheat.
Shri H, N. Mukerjee (Calcutta—

Central): I am sorry, the ways of
Government appear to smack of
horse-trading methods, because con-
cesslon is coming in annoying drib-
blets only when pressure is there, and
that is why there is this question
of hartal on the 6th of April. Gov-
ernment waits for this kind of pres-
sure and then gives some kind o’
concession. This is a sort of thing
which wil] not work. I ask, why is
it even at this point of time Govern-
ment of India does not exercise its
good offices with the Government of
West Bengal in terms of the assu-
rance which the Prime Minister had
earlier given to some of us, that
popular committees would be ret up
at different levels in order to assist
in the work of procurement as well
as the distribution of foodgrains?
Without this kind of thing, whatever
the Government is trying to do on
appear would not produce the right
results, and I want an assurance
from the Government of India that in
regard to the setting up of popular
committees at different levels to help
procurement and distribution the
Government of West Bengal would
be told what is their duty.

Shri C. Subramaaiam: | um sure
the hon. Member would not charge
the Government of India that we
have not taken any steps or tha! we
have not movel in the matter. I am
sure the hon. Member s aware of
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the action we have taken. Now the
question is whether all-parties om-
mittees should be set up. As a matter
of fact, a step has been taken by tne
West Bengal Government and a com-
mittee at the State level has already
been appointed. If further cum-
mittees have got to be appointed t
the district level, block level and the
village level, 1 am sure the Com-
mittee at the State level, when it
meets, can take that decision. With
.reference to the total situation 1n
West Bengal, with reference to pro-
curement and distribution, if cons-
tructive suggestions are made in this
Committee, I have no doubt in my
mind that the West Bengal Govern-
ment would actually respond tu it. I
am sorry, the hon. Member said tha:
there is horse trading. As a matter
of fact, I would like to know on
which side there is horse trading.
The West Bengal Government have
increased the ration to the ievel
which is available throughout the
country. Now, after having reached
that level, they want 100 grams mory,
which i8 not a significant quanlity.

I would like to know on which side-

is horse trading now.
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Shri C. Subramaniam: I do not
know what answer I have to give to
this. Am I expected to give any
opinion on this?

An hon, Member: Answer the ques-
tion:

Shri C. Subramaniam: I have ne
answer to give.

thr, Speaker: I have not followed
this,

TWo Tm wHigT wifgar : wemm
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Shri C. Subramaniam: After tak—
ing into account the general availabd-
lity in the country, we make avail—
able to the State Government &
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s
much ag possible according to their
demand. If the hon. Member thinks
that we are going to yield to pres-
sure or violence alone, then perhaps
the hon. Member expeots that I
should refuse anything they ask for,

ot wy fomd :  wen wEEw
‘T’ wex A fwar

Shri Dinen Bhattacharya (Seram-
pore): This is a very important issue.
We must be given a chance,

e wgRa LLLEDBIE L1
I

Shri Dinen Bhattacharya: We have
eome only today. We must be given
a charce, I am interested in this
matter, The hon. Minister has made
a wrong statement.

Mr. Speaker: Order, order. I can-
not help it,

Shri Dinen Bhattacharya: He is
giving a wrong impression as if we
are demanding discrimination bet-
ween one State and another. He is
making such statements,

Mr. Speaker: Order, order, He will
kindly resume his seat.

Shri Dinen Bhattacharya: I will
sit down, But my appeal to you is
to give me a chance to correct the
statement.

Mr. Speaker: I am sorry, I cannot
allow it
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Shri Dinen Bhattacharya: He is
creating wrong impression in the
country that we in West Bengal are
asking something special,

Mr. Speaker: Will he listen to me
or not?

Shri Dinen Bhattacharya: I will
listen, But, at the same time, Sir,

i would request you to listen to me-
also,

Mr. Speaker: He will kindly sit
down. I will ask him to do it. If he
feels that the statement given by the

Minister is wrong, he can write to
me.

Shrl Dinen Bhattacharya: I will
write to you and then you will give
me a chance. But, in the mean time,
everything will appear in the paper,
people will read it and a wrong im-
pression wil] be created.

Mr. Speaker: I am not going to
change the procedure for his sake.

Shri S, M. Banerjee: Sir, I rise on
a point of order,

Mr. Speaker: Order, order.
is wasted so much.

Shri S. M. Banerjee: How is so
much time wasted?

Mr. Speaker: What is the point of
order?

Time-

Shri 8. M. Banerjee: My point of
order is this,

Bhri Sheo Naraln (Bansi): What is
the rule?

Shri 8, M. Banerjee: Rule 376.

Mr. Speaker: No, it is not a gene-
ral rule that every time....

Shri §. M. Banerfee: Sir,
hear me.
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kindly
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“A point of order shall relate

to the interpretation or enforce-
ment of these rules...."”

Shri 8. M. Banerjee: Kindly read
-what is mentioned next,

Mr. Speaker:“....or such Articles
of the Constitution as regulate the
‘business of the House......
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Fqm Afag 1

Wt g W wEER e
w@wwithmiw%’% ﬂfarq
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Mr. Speaker: This will not go on
record—four hon, Members talking
at the same time and spoiling the
record.
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Shri U. M, Trivedi (Mandsaur):
“This is a very good suggestion, If the
House agrees and you agree, the
House should rise at 5 o’clock on
that day. It is a very good occasion.

Mr. Speaker: If the House agrees,
-we can rise at § o'clock.

Some hon. Members: Yes.
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1251 hrs,

*DEMANDS FOR GRANTS—contd.
MmisTRY or DereNce—contd.

Mr. Speaker: The House wi'l now
take up further discussion and voting
on the Demands for Grants relating
to. the Ministry of Defence. 2 hours
and 35 minutes remain.

Shri Harl Vishnu Kamath (Hoshar -
gabsi): At 3 o'clock the Home
Minister i to make » statement.

. . . L}
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Mr, Spaaker; How  long will the
hon. Minister like to take?

The Minister of Defence (Shri Y.
B, Chavan): A minimum of 45
minutes.

Mr. Speaker: I will be calling him
at a quarter to three.

Shri Harl Vishnu Kamath: That
statement will be after this or before?

Mr. Speaker: We can take that up
after this, if the House so .desires.

Shri Bhagwat Jha Asad (Bhagal-
pur): Yes, Sir; that may be taken up
after the reply is over.

Shrl 8. M. Banerjee (Kanpur): Sir,
we have not followed, who will reply
to what.

Mr, Speaker: The Defence Minis-
ter will reply to thig debate at a
quarter to three and finish by 3.30
Then, there will be the Home Minis-
tar'y gtat t. Shri Surendra Pal
Singh may continue his speech.

Shri Surendra Pa' Singh (Buland-
shahr): Mr. Speaker, Sir, I was say-
wng yesterday that since we have had
an opportunity of having a first-hand
experience of fighting with the
Chinese and the Pakistani armies, we
shoudd now be able to make a proper
assessment of all the strong and weak
points of the two arimes and on the
basis of that assessment and also on
the strength of the information that
we may have received from our in-
telligence ani  other  sources, we
should be able to formulate and evolve
our own military strategy in order to
prepare our armed forces fully to meet
the danger from across the borders.
After all. it is not necessary that we
should always purchase military im-
provements through boundless waste
of human blbod. Thi progress, in
my opinion, should come from the
power of human thought end reflec-
Hons.

*Moved with the recommendsation of the Presidest





